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Oil Ltd. dt. 13.05.2016
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Date of Hearing
Date of Decision

13/11/2018
13/11/2018

FINAL ORDER NOs. - 72566-72567/2018

Per: Archana Wadhwa

The short issue involved in both these appeals is as

to whether the ‘Fatty Acid’, ‘Residue’, ‘Acid Oil’ and ‘Spent

Fuller Earth’ emerging during the course of manufacture

of ‘Rice Bran Upgraded Oil’, would earn the exemption in

terms of Notification No.89/95-CE dated 18/05/19935.
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2. Both sides agree that the issue is no more res
integra and stand settled by the Larger Bench decision of
the Tribunal in the case of Ricela Health Foods Ltd. &
Others vs. CCE, Chandigarh vide Final Order No.08-
11/2018 dated 30/01/2018. It stands held in the said
Larger Bench decision that the products in question are

exempted in terms of Notification No.89/95-CE.

3. By following the said decision of the Larger Bench,
we set aside the impugned orders and allow both the

appeals with consequential relief to the appellants, if any.

(Dictated & Pronounced in Court)

Sd/- Sd/-
(Anil G. Shakkarwar) (Archana Wadhwa)
Member (Technical) Member (Judicial)

Lks



